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,C0\! TRAL ADM IN IST RA TI VE TRI3UN AL
Prin cip^l Ban ch

O.A. No. 2 093 of 1994

ti-

N8U Delhi, da ted tha^f Mov»^b r,

HON'BLE MR. S.iR. ADIGr, Mrri9ER (aJ|

HON'BLE DR. A. VtOAyALLI, MOTBER (D)

Shri S.C. lalj
S /o Shri .=Pm Chander L^lSri yagta ya,
fi/o A-3s FPiluay Health Unit Osmplax.

Anand Uihsr,
Oalhi-110092 . nnpiT-np'
p* Hr'f- L 1 \uBy Advocate Shri J.K.Bgli .

^ W.RSU S

Union of India through
the Gan arai Managgj.^
Baroda House,
Neu Delhi.

ijiv/lsionax .Railway Pianaqgr,
Delhi Dii/ision, -
Mo rthem FPilway^
3 tate Bitiy B3ad,
New 1 hi.

Shri ^Puiat RSm,
s/o Shri Kauai singh (30),
Sr. dactricai Oiarqgnan.
DW Office,
Northern Rsilu/ay,
NSW Qslhi. orcrrM r\-ai T-i-By Shyam Moorjani for o^iai'̂ Vpo'̂ eotf "

Shri M.i..Sharffla for the^respondent
3U gGM ETsI T

MR. S. R. A01G E« MPMB F9 CA\

The applicant Shri S.C. Lai, a actrx cian»3 •s
Drieyari ee is ui th respect to impugned order
dated 12,10.94 (Annexure A-i) directing that his
seniority be assigned in th 0 Tractor Distribution

cadre of Allahabad oiyision on his due place ui th
ail consequential hgngfits,

2. Shortly stated, it appgars that there are
four Separate Electrical yings/ssnio ri ty groups
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mMntalnad dl „lsianL,l3a on Northern f^iluay
"2. (i) General Sarvdoes (il) .=611 In 9 station
(Hi) TROand(„) 0,03. The appn^an t after
being ssiected as Apprentice Asstt. Else.
Chargaran uas allotted to T(?o Group and gluen
tuo years training in TRO after uhlch he
was posted in TRO ying of Ul^habadivide
orders dated 9.8.95 (Annaxure R-1) . Thereafter
by order dated 1.11.85 (Annexure A-2) he u,3.
posted in the ^instruction Organisation in >3!hi,
because according to the applicant there was no
available p®st in the Allahabad Division

against which he ODUld be posted on the basis of
the orders dated 9.8.85. The applicant has

worked continuously in the Construction

CJ'rgri,: -n in Delhi since then, ai though initially
he had requested fb r repatriation to itia

Allahabad Division where the applicant himself
adnits he holds his lien (vide his representation
®t Ann exur e A-3) .

3. It appears that the case of the

applicant for transfer of li^ to General

service/Delhi Division uas osnsidered and by
letter dated 23. 11.92 (i^nexure A«6} he yas
'T^cderted to be posted to *G' Branch in ®lhi

Division on Adn inistra ti ve groun ds but later
It appears that this matter ua s rai sed in the

PW Meeting uhere it uas urged that the applicant

A



should Se Sssigned^ Seniority in Qen ei-ai
servicas cSdre in Delhi Division on bottom

seniority basis or he sho ul d be con tinusd in

TRO cSdre of Allahabad Division where he holds
his iian , Accordingly the respondgn ts by

impugned orders dated 12,Ti0.94 ha^e decided
that the applicant should be assigned to trq
C^dre of Allahabad Division on his due plapg
with ail consequential benefits.

lien 4;s a right to hold a post on a

substantive basig, jbe applicant has aduitted
in his representation (Annexure A~3) that he holds

his lien in TRO cSdre in Aliahaba-d Division.

No document has been shoun to us approving his

dhaogg of li0i to 'Gaieroi Services' Branch'

in Delhi Dn/isiGn,3 Because at a particular

point of time there wag no asuable post in

Allahabad Qiv. the appi icap t was brougW on a

purely temporary basis to Construction Orgn.
in QBlhi Division, That does not mean that the

applicant's lien has been transferred and the

ODntents of letter dated 23 .11 .92 ai go do not state

that the appiioant's lien hag be^ transferred.

Under the circumstances the contents of pSra 311

IRET1 \bl, I and the ruling in AIR 1963 sc 1503

cto not help the applicant. The Respondents hays

aarrectly assigned the applicant bo the TRD cadre
of Allahabad where he wag initially appointed
and where ha holds his lien, with an consequers tiai

A
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benefits ®nd Ibe ^pplic^nt c^n ha\/e n®

legitimate grievance.

vy

5. In the result this matter uarpan ts no

interfer^ce. The O.A, fails and is dienissed.

No CD s ts.

(DR. A. UEOAUALLI)
Member (3)

/gk/

y^/d
(S.R. DIGE)
Member (A):




